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MUMBAI | MONDAY, 16 SEPTEMBER 2019 BusinessStandard

DETAILED PUBLIC STATEMENT UNDER REGULATIONS 13 (4) AND 15 (2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ORCHID SECURITIES LIMITED

(CIN: L18200WB1984PLC062173)
Regd. Office: 36A, Bentick Street, Kolkata-700 069, West Bengal. Tel No.: + 91 33 4004 8757; E-Mall ID: orchidsecurities_ltd@yahoo.co.In; Website: www.orchidaecuritiesitd.com

Opan Offer for acquisition of 10,50,000 Equity Shares of T10 sach reprasenting 35%
of the Equity Share Capital at a price of ¥7.50 (Rupess Seven and Palss Fiity only)
per Equity Share from the Public Shareholders of Orchid Securities Limited ("OSL"/
“Target Company™), In terma of Sscurities and Exchangs Board of Indla {Subatantial
Acquisition of Sharaa and Takeovera) Reguiations, 2011 and subsaquent amandments
thereto [“SEBI {SAST) Regulations, 2011"/"Regulations’’] by Mr. Yatin Sanjay Gupte
{"Acquirer 17), Mr. Sojan ¥ Avirachan {"Acquirer 2") and Mr. R Venkstaramana
{“Acquirer 3") (hareinafier collectively refarrad to aa “Acquirera”™)

This Detailed Public Statement {“DPS") is being issued by Mark Corporate Advisors Private
Limited, the Manager to the Offer (“Manager”), for and on behalf of the Acquirers, In
compllance with Regulationa 13{4) and 15(2) of tha Ragulations pursuant to the Public
Anncuncement {“PA") sent toc Metropolitan Stock Exchange of India Limited (“MSEI"),
The Calcutta Stock Exchange Lmited, Kolkata {"CSE™) and the Target Company on
Saptember 08, 2018 (Friday) and flled with Securties and Exchangs Board of Indla (“SEBI™)
on September 09, 2018 {Monday) in terms of Regulation 3(1) and 4 of the Regulations.
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ACQUIRERS, SELLERE, TARGET COMPANY AND OFFER:

Information about the Acquirera:

information about Mr. Yatin Sanjay Gupte (hereinafter referred to as “Acquirer 17}
Yatin Sanjay Gupte, s/o Sanjay Gupte, aged about 41 years, ie presenily residing at
12/A, Suramya Bunglows, Ralpura Road, Bhayall Gaon, Behind Lalguru Farm,
Bhayli, Vadodara-391 410, Contact. No.: +21 85880 55500, E-Mail ID: yatin @wardwizard.in.
He is a Master of Business Administration {M.B.A Exe.) in Ingurance from Bharitya
Shiksha Parishad, Uttar Pradesh. His Permenent Account Numbsr (PAN) undsr Indlan
Incoma Tax Act la AIHPG 2333 B. He has approximately 15 years of experience In the
areas of Sales & Marksting, Businees Development, Client Servicing, Renswals and
Operations (Including 11 years of experence In Insurance).

He Is not part of any group.

Ag on date, Acquirer 1 does nat hold any Equity Share in the Target Company. Howener,
he has entered Into a Share Purchase Agreement on September 06, 2018 (Friday) to
acquire 4,30,600 Equity Shares representing 14.35% of the Equity Share Cepitel of the
Target Company.

He has not been prohiblted by SEBI from dealing In securitles, In terms of directions
lssued under section 11B of the SEBI Act or any other regulations made under the
SEBI Act.

The Net Worth of Acquirer 1 is ¥564.08 Lakhs (Rupees Five Hundred Sbdy Four Lakhs
and Six Theusand only) as on September 08, 2019 as certifled vide certificate dated
Septembear 08, 2019 Issued by Mr. Autvi] Vyas, Fariner (Mambership No. 109191) of
M/s VCA & Associates., Charterad Accountants {(FRN: 114414W) having office at 402,
Capi House, B/H Express Hotel, Alkapurl, Vadodara-380 007, Tel. No.: +81 265 2325561,
E-Mall ID: vea.rutvi] @ gmall.com.

The entities prometed/controlled/managed by the Acquirer 1 is as under:

8r. Name of the Entitiss Desgignation | % of total Equity
Nao. Shares held/Share
of Parinarahip

1} | Wardwizard Solutions Indla Pvt Ltd Director 95.00%

2} | Wardwizard Sales Force Indla Pyt Ltd. Director 50.00%

3} | Kerala Health and Wellneas Dasignated 33.00%
Solutions LLP Partner

4} | Dhanwantharl Health and Wellness Director 70.00%
Solutions Pvt. Lid.

5} | JZ Hospitality Pvt. Ltd. Director 25.00%

Information about Mr. Sojan V Avirachan (hersinafter referred to as “Acquirer 2"}

Sojan V Avirachan, s/o Avirachan, aged about 41 years, Is presently residing at Vettukallel
Houss, Thoeammankuthu, P.O. Idduki, Karala-685 581, Contact No.: +81 79073 51671,
E-Mail 1D: sojanmba2007 &gmail.com. He is a Master of Business Administration in
Management Sclence from Anna University, Chennal. His Permanent Account Number
{PAN} under Indian Income Tax Act is BWYPS 2447 E. He has approximataly 12 years
of experience in the areas of Administration, Marketing, Banking and Finance.

He Is not part of any group.

As on date, Acquirer 2 does not hold any Equity Share In the Target Company. However,
he hag entersd into a Share Purchase Agreement on September 08, 2019 (Friday) to
acquire 3,62,900 Equity Shares representing 12.08% of the Equity Share Capital of the
Targat Company.

He has not been prohibited by SEBI from dealing in securities, in terma of directions
lesued under section 11 B of the SEBI Act or any cther regulations made under the
SEBI Act.

Tha Nat Worth of Acquirer 2 is T208.88 Lakhs (Rupees Two Hundred Ninety Six Lakhs
and Eighty Eight Thousand only) as on September 08, 2015 as ceriified vide certificate
dated September 08, 2019 Issued by Mr. Sunll Deyanandhe P, Proprietor (Membership
No. 207098) of M/a Sunil Dayanandha & Co., Chartered Accountants (FRN: 120838)
having office at 2D, Ashiyana Apariments, Paliam Road, Thrissur-680 001, Kerala.
Tel. No.: +81 0487 2322 537, E-Mall ID: casunlidp &rediffmall.com.

Tha entities promoted/eontrolled/managed by the Acquirer 2 Is as under:

5r. Name of the Entiies Dosignation | % of tolal Equity
No. Shares held/Share

of Parinerahlp
1} | Aevas Businesas Solutions Pwt. Lid. Director 70.00%

Information about Mr. R Yenkataramana {herelnafter refermed to as “Acquirer 3"}

Mr. R Venkataramana, sfo Penchalalah Revuru, aged about 44 years, Is presently
tealding at #13/1 2nd Crossa, Sreakar Mansion, Raghuram Heddy Layout, Near BBMP
Office, Doddanekioundi, Bengaluru-560 037, Contact No.: +81 70193 33148, E-Mail ID:
rvramanal71@gmall.com. He Is a Master of Business Administration from
8ri Krishnadevaraya University, Andhra Pradesh and Post Graduats Diploma in
Information Technology (PGDIT) from Manipal Academy of Higher Education, Karnatakea.
His Permanent Account Number (PAN) under Indlan Income Tax Act ls AHSPH 8820 L
He haa approximatsly 17 years of expstence In the areas of Sales & Marketing,
Buginess Development, Client Servicing, sic.

He Is not part of any group.

As on date, Acquirer 3 does not hold any Equity Share In the Target Company. However,
he has enterad into a Share Purchase Agresment on September 08, 2019 (Friday) to
acquire 2,77,200 Equity Shares representing 5.24% of the Equity Share Capltal of the
Target Company.

He has not bean prohibited by SEBI from dealing in securities, in terma of directions
lesued under section 11 B of the SEBI Act or any cther regulations made under the
SEBI Act.

Tha Nat Worth of Acquirer 3 |s ¥326.55 Lakhs (Rupees Three hundred and Twanty Six
Lakhe and Fifty Five Thousand only) as on September 05, 2019 as certified vide
certificate dated September 08, 2019 Issued by Mr. Prasanna Adiga (Membership No.
2271989) Chartered Accountant, having office at #83, Srl Gurukrupa, Il Fleor,
East Anjaneyaswamy Temple Strest, Basavanagudi, Bangaluru-560 004. Tel. No.:
+81 80 2662 2894, E-Mall ID: ca.prasanna.adiga®gmall.com.

Tha entities promoted/eontrolled/managed by the Acquirer 3 Is as under:

Sr. Name of the Entities Dosignation | % of tolal Equity
No. Sharae held/Share
of Parinerahip
1} | Garuda Mart India Pvt. Lid. Promater/ 90.00%
Directar
2} | Ashrame Vidyarthl Akshaya Seva Promoter/ 70.00%
Sadan Foundation Director
3} | Sreckaram Business Solutions Pwt. Lid. Director 8.00%

The Acquirers did not acquire any Equity Share of the Target Company elther In the
current financial year or in the period of eight financial years preceding the cument
finenclel year. However, the Acquirers heve entered Into & Share Purchase Agresment
o acquirg 10,70,600 Equity Shares repregenting 35.69% of the Equity Share Capital of
the Target Company at a price of ¥4.00 per Equity Share.

The Acquirers are Business Associates and came together to jointly control the
Targat Company.

Neither the Acquirars nor any of the enfities with whom they are associated, are in
Securltles related business and registared with SEBI as a Market Intermediary.

Based on the information available, none of the Acquirers are in the list of
‘wiful defaulters' Issusd by eny bank, financlal Institution, or consortium thereof In
accordance with guldelines on wilful defaulters Issued by RBI and as per Regulation 2{1)
{ze) of Aegulations.

Based on the Information avallable, none of the Acquirers have been declared as a
fugittve aconomic offendar under Saction 12 of Fugltive Economic Offenders Act,
2018 (17 of 2018} as per Regulations 2(1) {Ja} of Regulations.

Nonhe of the entities promotad or controlled by the Acquirers as mentloned In polnt no.
1.6, 2.8 and 3.6 above are elther parficipating or acting In concert with the Open Offer.

As on date, nelther the Acquirers nor any eniity promoted/controlled/managed by the
Acquirers have any relationshlp with/interest In the Target Company, except for the
proposed acquisition of 10,70,8600 Equity Sharea reprasenting 35.89% of the Equity
Share Capltal of the Target Company through Share Purchase Agreement. Further,
thare are no Directors represanting the Acquirers on the Board of the Target Company.

There are no persons Acting In Concert In relation to the Offer within the meaning of
2{1){a){1) of the Regulationa.

Information about the Sallers:

Pursuant to the Share Purchass Agreament (*SPA") artared batwaen the Acquirars and
the Sellers on September 08, 2019, the Acquirers have agreed to acqulre 10,70,600
Equity Shares of Face Value of T10 (Hupeas Tan only) sach at a price of
74.00 {(Rupees Four only} per share representing 35.88% of the Equity Share
Capital from the following Shareholder of the Target Comparny (herginafter referred as
“Sellers™/Selling Shareholders”):

1}

4

Sr.
No.

Name, PAN & Addrose Part of
Promoter
Qroup

(YeaNo)

Detalla of Shares/Voling Rights hald
by the Seling Shareholders

Pro Transaction Post Transsction

Noof [%visavis| Noof |%viaavia

Shares |total Share | Shares|total Sham

Capital Capital

£8.83 NIl N.A.

1) | Mr. Bsboo Lal Birmecha
PAN: ADXPB 42028
Address:

P-129, C.1.T Scheme

V1 M, Near Fantaloons,
Phoolbagan, Kankurgachl,
Kolkata-700 064

2) | Nirs. Simpie Bachhawat
PAN- ADBPB 77920

Yos |2,87,800

Yos 1,47,500 492 NIl N.A.

Address:

#142, &% Main, 14% Cross,
MaBaswaram,
Bengaluru-560 003,
Kamataka

3) | Mre. Dimple Gupta
PAN: ADXPE 524 K
Address:

B/9D5, Serenity Heights,
Mind Space, Link Road,
Malad (West),
Mumbel400 D84

4) | Mre. Champa Bimecha
PAN- ADZPB 4934 E
Address:

P-129, C.I1.T Scheme

V1 M, Neer Pantaloons,
Phoolbagan, Kankurgachi,
Kolkete-700 054

5) | Mr. Adarsh Birmecha
PAN: AIOPB 8347 F
Address:

P-129, C.I1.T Scheme

V1 M, Near Pantaloons,
Phoolbagan, Kankurgachi,
Kolkete-700 054

£) | Mr. Rajencdra Kumar
Nahats

PAN: ABEPN 7571 Q
Address:

Flat No 702, 7 Floor, Sal
Mannat, Jai Baba Dham,
Near Talwarkar Gym,
Lihasnagar, Thare-421 005,

Yog 1,483,500 4.78 NIl N.A,

Yos 1,25,400 4.18 NIl N.A,

Yoe 322 Nil N.A.

Yos 122 Nil N.A.

7 | Mr. Nirmal Kumar Lunla N.A.

PAN: AAYFL 8273 A
Address:

£9/3, Kings Road, Haora
{M. Cormp), Howrah-711 101
8) | Mra. Sunita Rt Nehata
PAN: AGYPN BR48 P

Address:

Flat No 104, Pantagon,
B Cabin Road, Motiram
Pride, Ambemath (East),
Thane-421 501

9 | Mr. Umed Kumar Nahata
PAN: ABFFN 9766 J

Address:

Club Town Haights,
Block-3, Flai-5B, 14 B.T.
Road, Kamarhat! (M),
Belgharla, North 24
Parganas,

Wost Bengal-700 056
Mrs. Sangoota Nahata
PAN: ABQPN 1445 A

Address:

Club Town Height,
Block-3, 5% Floor Flat SB,
14 B.T. Road, Beigharia,
North 24 Parganas,

Wost Bengal-700 056
M/s Simplex Estates
Pvi Lid.

PAN: AAHCS 8791 E

Address:

36A, Bentinck Streat,

Kolkata-700 069,

Wost Bangal

M/s Tobular Impax

Pvi Lid.

PAN: AABCT 7970 B

Address. 36A, Bertinck

Street, Kolkata-700 069,

Waost Bengal

TOTAL [10,70,600| 35.69% NIl N.A.

Note: Mrs. Priyanka Galrola allss Mrs. Privanka Birmecha forming part of Promoter(sy/

Promotar{s} Group will continue io hokd 86,800 Equity Shares reprosenting 2.83% of the

paid-up cepital of the Target Company affer the complation of Takeover formalitias. She

shall be re-classified as Public Sharehoider subject to compifance of Securlties and

Exchange Board of India (Listing and Disciosure Requiremenis) Regulations,

2015 |SEBI {LODR) Regulationa, 20185].

The Acquirers will acquire 10,70,800 Equity Shares from the Sellers at ¥4 per share

emounting to T42,82,400 end the sald amount shell be pad as per the following slabs:

&) The Acquirers will pay an Eameast Money Deposit of T15,28,400 to the Sellers at the
fime of signing of the Share Purchase Agreement.

b} The Acquirers will pay an amount of T15,26,400 to the Sellera towards purchase
consideration at any time before the completion of the Open Offer formalities but
after RBI clearance.

¢} The balancs payment of 12,298,800 after adjusting the amount as menticned In a &
b above ghall be paid to Sellers after the complation of Open Offer formalities.

The Sellars have not been prohibited by SEBI from dealing In securities, In terme of

directions Issuad undar Section 11B of tha SEBI Act, 1992, as amendad ot undar any

other regulation made under the SEBI Act, 1992.

Information about the Target Company-Orchid Securliles Limited (herelnafter

referrad to as “ ’“Target Company™):

The Target Company, bearing CIN L18208WB1894PLCOG62173 was Incorporated on

March 08, 1994 In the name of ‘Orchld Securiles Limited’ In the State of West Bengal

pursuant to the provisions of tha Companles Act, 1956. Thete has bean no change In the

name of the Company during the last three years.

The current Reglstersd Office Is sltuated at 36A, Bentick Strest, Kolkata-700 068,

West Bangal.

The Target Company Is registersd as Non-Banking Finance Company (*"NBFC"})

with Reserve Bank of Indla (“RBI") bearing Reglstration Number as 05.00111

(without accepting public deposits) and ts main business Inter-alla Includes Investmenta/

trading in shares and securities and providing loans and advances.

The Authortzed Share Capitel of the Target Company |s ¥3,25,00,000 comprising of 32,50,000

Enuity Shares of €10 aach. The Pald-Up Equity Share Capital of the Target Company ls

¥3,00,01,000 comprising of 30,00,100 Equity Sharss of ¥10 each fully paid up.

The Equity Shares of the Target Company are listed on Metropolitan Stock Exchange of

India Limited, ("MSEI") having a scrip symbel as 'Orchid” and The Calcutta Stock

Exchange Limited, Kolkata {"C8E") with scrip code as '025148°. The Equity Shares of

the Target Company are Infrequently traded within the meaning of explanation provided

In Regulation 2(]) of tha Aegulations. The ISIN of the Targat Company Is INED77D01014.

As on date, the Target Company is fully compliant with the listing requirements and

there has not been any non-listing of Equity Shares on any of the Stock Exchanges.

Howsvar, The Target Company was suspended on the Caleutta Siock Exchange Limitad

w.a.f. March 21, 2014 due to some non-compliances of Listing Agreement. The trading

In the Shares of the Target Company was revoked by the Calcutia Stock Exchange

Limited w.e.f. Aprll 01, 20186, efter the necessary compllances were complsted.

Further, Mefropolitan Stock Exchangs of India Limited {("MSEI") vide s letter datad

March 27, 2019 levied penalties of ¥1,08,580 for quarter ended December’ 2018 and on

August 14, 2019 for T1,07,380 for quarter ended June' 2019 for non-compllance of

Reagulations 6(1) of SEBI (LODR) Ragulations, 2015 and the Target Company has made

the payment of T1,08,560 on August 29, 2019 for non-compliance periaining to quarter

ended December’ 2018.

The key financilal Information of the Target Compeany are based on audited

financlal statements for finenclal year ended March 31, 2019, March 31, 2018 and

March 31, 2017 and the same are as follows:

Yos 0.79 Nil

Yos 18,500 0.82 Nil N.A.

Yos 0.02 Nil N.A.

m Yes 0.02 Nil N.A.

1) Yo& 1,38,600 4.85 NIl N.A.

Yos 1.33 Nl N.A.

12)

{Amoumnt in Lakhs, eoxept EPS)

Particulars FY2018-2019 | FY2017-2018 | FY 2018-2017
Total Revenus 252.45 312.52 240.00
Profit!{Loas} for the year {6.54) 4.02 {2.99)
EPS (per share) 0.22) 0.13 {0.10)
Net Worth/Shareholders’ Fund 219.35 228.01 221.98

B)

o=

1}

4

1}

4

1)

2)

4

The Board of Diractors of the Target Company consista of Mr. Umed Kumar Nahata,
Non-Executive Non-Independent Director, (DIN: 00233161), Mr. Lakhl Prasad Sereogl,
Non-Executlve Independent Director (DIN: 00503488), Mr. Deepak Banthla,
Non-Executive Independent Director {DIN: 05150134) and Mrs. Dimple Gupta,
Non-Executiva Non-Indepandent Director (DIN: 05761822).

The Compllance Officer of the Target Company Is Mrs. RIml Agarwal.
Dotalls of tha Offar:

The Acquirers are giving this Open Offer to acquire up to 10,50,000 Equity Shares of
T10 each, representing 35% of the Equity Share Capital of the Target Company at a
price of ¥7.50 (Rupess Seven Palue Fiity only) per Equity Share ('Offer Price’) aggregating
to ¥78,75,000 {Rupaas Sevanty Eight Lakhs Seventy Flve Thousand only), payable In
cash, subject to the terms and conditions &st out In the Public Announcement ('PA), this
Detailed Public Statement ('DPS’) and the Letter of Offer ('LoF’), which will be sent to
the Public Shareholders of the Target Company.

All owners of the squity shares of the Target Company reglstered ar unregistered except
the Acquirers are ligible to participate in the Offer in terms of Regulation 7(6) of the
Regulations.

As on date, to the best of knowledge and bellef of the Acquirers, there are no other
statutory approvals required to acquire the equity shares tendered pursuant to this
Offer, axcapt for the approval of Raserve Bank of India, Kolkata (“RBI"). if any other
statutory approvals are required or become applicable at a later date before the
completion of the Offar, the Offer would be subject to the recelpt of such other
atatutory approvaly. The Acquirers will not proceed with the Offer in the event such
statutory approvels are refused In tarms of Regulation 23 of the Regulationa.

This Offer Is not conditional upon any minimum level of acceptance by the Equity
Sharcholders of the Target Company in terms of Regulation 18{1) of the Regulations.

This Is not a competing offer In terms of Regulation 20 of the Regqulations.

The Equity Shares of the Targst Company which will be acquired by the Acquirers are
fully paid up, free from all lisns, charges and sncumbrances and together with the rights
atteched thereto, Inciuding all ights to dividend, bonus and Aghts offer declared thereof.

As on date, there are no Instruments pending for conversion Into Equlty Shares.

Tha Manager to the Offer viz., Mark Corporate Advisors Private Limited does not hold
any Equity Shares In the Target Company as on the date of eppeintment to act as
Manager to the Offer. They declare and undertake that they shall not deal In the Equity
Shargs of the Target Compary during the period commencing from the date of their
appolmmeant as Manager to the Offer lll the expiry of 15 days from the date on which
the payment of conslderation to the shareholders who have accepied the Open Offer Is
made, or the date on which the Open Offer is withdrawn ag the case may be.

The Acquirers doas not have any plans to alienate any significant assets of the
Target Company whether by way of sale, leass, encumbrance or ctherwise for e period
of two (2} years except In the ordinary course of business. The Target Company’s
future policy for disposal of its assets, if any, within two (2) years from the completion
of Offer will be decided by It Board of Directors, subject to the applicable provisions
of the law and subject to the approval of the shareholders through Speclal Resolution
passed by way of pestal ballot in terms of Regulation 25(2) of the Regulations.

As par Requlation 38 of SEBI (LODR)} Regulations read with Fuls 124 of the Securiiles
Contract (Regulation) Rules, 1857, as amended ("SCRR'), the Target Company ls
required to maintain at least 25% Public Shareholding, on continuous basis for ligting.
Pursuant to complstion of thia Offar, assuming full acceptance, the Public Shareholding
In the Targst Company will not fall below the minimum public sharsholding requirement
&8 per SCRR as amended and the SEBI {LODR) Regulations, 2015.

BACKQROUND TO THE OFFER:

The Acquirers have entered Into a Share Purchasse Agreement (“SPA™) on
September 06, 2018 (Friday) with the existing Promoters/Promoter Group {the “Salling
Shareholdera™™Sallars™) to acquire the shares held by them i.e. 10,70,800 Equity
Sheres of T10 sach representing 35.68% of the Equity Share Capltal of the Target
Company at a price of ¥4 each, aggregating to a sum of T42,82,400 (Rupees Forty Two
Lakha Eighty Two Thousand Four Hundred only) payable in cash.

Pursuant to SPA, the Acquirers are making an Offer In terme of Ragulation 3(1) and 4
of the Regulations to acquire upto 10,50,000 Equity Sharses of T10 each, representing
35% of the Equity Share Capital of the Target Company (“Cifer 8ire™) at a price of
¥7.50 {Rupesas Saven and Palse Fifty only) per Equity Share {"Offer Price”), payable
In cash, subject to the terms and conditions set out In the PA, this Detalled Public
Statement and the Letter of Offer that will be sent to the Public Shareholders of the
Target Company.

The Offer Price Is payable In cash, In accordance with Regulation 8{1) of SEBI (SAST)
Regulations, 2011.

At presant, the Acquirers do not have any plans to make major changes to the existing
line of business of the Targset Company except In the ordinary courss of business. The
Acquirers may diversify into new businesses with the prior approval of the Shareholders
and approval of ABI. The Acquirers may reorganize the presant Capital structure of the
Company and also further strengthen the Board.

The Object of the acquisition Is substantial acquishtion of Shares/Voling Rights and take
control ovar the Management of the Target Company.

SHAREHOLDING AND ACQUISITION DETAILS:

The current and proposed Equity Shareholding of the Acquirers in the Target Company

and the details of their acquisitions are as follows:

Parliculars | Sharsholding| Sharss agreediobs |Shares acquired| Shams proposed

#u on PA date| acquiredthrough SPA| betweenPA | to beacquired In

daloandiha |TheOlrmeuming
DPScats | fullaceaptance)

Noot | %
Shans

sharsholding es

on 10" working
dy alter closing of
Tendering Perlod

Noof | %
Sheer*

Noof | %
Sharee
Acquirer1 | NI
Accuier2 | Ni
Acquirerd | NI [NA 924 | N
TOTAL NIl | NA | 1070,600 | 35.08 NI
* Assuming fulf accapiance in the Open Offer.
OFFER PRICE:

The Equity Shares of the Target Company are presently listed on Metropolitan Stock
Exchange of India Limited ("MSEI"} having a scrip aymbol as 'QOrehid’ and The Caleutia
Stock Exchengs of Indle Limlted having Sciip Code s 025148.

The annuallzed trading tumover of the Equity Shares of the Target Company during
Twalve [12) calandar months pracading the month of PA {June 2018 to May 2019) on the
Stock Exchange on which the Equity Shares of the Target Company ara listed Is glven
below:

Noof % [Noof| %

Sharee
1435 | NI
1208 | N

NA
N.A

N.A.
N.A.
N.A.
NA

362,800 10,530,000 35.00| 21,20,6800

1050000 35.00 21,20,600 | 70.58

Name of the Tolal Numbar of shares Tolal No. of  Annuallzad
Stock Exchange traded during the Equity |[trading furnover
preceding 12 Shares (as % of total
calondar monthe prior | llsted number of
1o the month of PA listed shares
Metropolitan Stock
Exchange of India Limited Nil 30,00,100 Not Applicabie
Calcutta Stock
Exchangs of Indla Limited NIl 30,00,100 | Not Applicable

(Sounce: www.msei.in and www.csg-india.com)

Based on the above, the Equity Shares of the Target Company are Infrequentty traded
during twelve (12) calendar months precading the calendar month In which PA Is mads
within the meaning of explanation provided in Regulation 2(j) of the Regulations.

The Offer Price of ¥7.60 {Rupeea Seven and Paisa Fifty only) is justified in tarma of
Reagulation 8(2) of the Regulations on the basls of the following:

§r. | Particulars Amount (in. T)
No.
g) | Negotlated Price as per SPA z 4.00
b} | The volume-weighted average price paid or payable for | : N.A.
acquisition by the Acquirers, during 52 weeks preceding
the date of PA
c} | The highest price pald or payable for any acquisition, H N.A.
by the Acquirers, during 268 weels preceding the date
of the PA
d} | The volume-welghted average market price of Equity H N.A.
shares of the Target Company for a periad of sixy (60)
trading days Immediately preceding the dete of PA as
traded on MSEI, being the Stock Exchange where the
maximum volume of trading in the shares of the Target
Company are recorded during such patod
g} | The price determined by the Valuer taking Into account 7.3
Valuation Paramaters per Equity Share including Book
Value, Comparable Trading Multiples and such other
parameters as are customary for Valuation of Equity
Shares, since the Equity Shares are infrequently traded
f) | Othar Financial Parametera as at: March 31, 2019
{Audited)
i) Return on Net Worth (%) {3.03%)
I} Book Value Per Share () 2 7.
1ll) Eamings Per Share &) 2 {0.22)

Tha Falr Valua per shares of the Target Company Is ¥7.31 (Fupses Seven
and Paige Thirty One only) per share as certified vide Valuation Report dated
September 06, 2019 Issusd by Navigant Corporate Advisors Limhted, Merchant Banker,
having offlce at 423, A Wing, Bonanza, Sehar Plaze Complex, J B Nagar,
Andheri-Kurla Road, Andheri (East}, Mumbai-400 059, Tel. No.: +91 22 4120 4837
and Registered Office at 4118, Rustomjee Eaze Zone, Laxmi Singh Complex,
Goregaon-Mulund Link Ropad, Malad (West), Mumbal-400 084, E-Mall ID:
nevigant@ navigantcorp.com.

In view of the parameters considered and presarted in the table abova and in the opinion
of the Acquirers and Mangager to the Offer, the Offer Price of ¥7.50 (Rupees Seven and
Contd....
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Paige Fifty only} per Equity Share is justified in terms of Regulation 8 (2) of the
Regulations.

There have been no comporate actions in the Tangst Comparry warmanting adjustment of
relavant price parameters.

As on date, thare is no revision in the Offer Price or Offer Size. In casa of any revision
In the Offer Price or Offer Size, the Acquirers shall comply with regulation 18 of the
Regulations and all the provisions of the Regulations which are required to be fulfilled
for the =ald revislon In the Offar PHca or Offer Size.

If the Acquirers acquires or agrees to acquire any Equity Shares or Voling Rights In the
Target Company durng the offer pedod, whether by subscription or purchasa, at a prics
highet than the Offer Prica, the Offer PrHca shall stand revised to the highest prics pald
or payabla for any such acquisition In terms of Regulation 8{(8) of Regulations. Provided
that no such acquisition shell be made after the third working day prior to the
commencement of the tendeting pered and untll the axplry of the tendering peted.
Further, In accordance with regulations 18(4) and 18(B) of the Regulations, In case of an
upward revislon to the Offar Price or to the Offer Slize, If any, on account of competing
offars or otherwise, the Acquirere shall (I) meke public enncuncement In the eame
newspapers In which this DPS hes been publishaed; and (Il) simultanecusly notify to
SEBI, MSEI, CSE and the Target Company at is reglsterad office. Such revision would
be done In compllance with other formallties prescribed under the Regulations.

If the Acquirers acquires Equity Shares of the Targst Company during the perlod of
twenty-sb wesks after the tendsring perlod at a price higher than the Offer Price, the
Acquirers shall pay the difference between the highast acquisition price and the Offer
Price, to all shareholders whose shares have been accepted In the Offer within sixty
days from the date of such acquisition. However, no such difference shall be pald In the
svent that such acguisition ls made under another Open Offer under Regulations, or
pursuant to SEBI (Dellsting of Equity Shares) Regulations, 2002, or opan market
purchases made In the ordinary course an the stock exchanges, not belng negotiated
acquisition of shares of the Target Company In any form.

If there Is any revislon In the offer price on account of future purchases/competing
offers, or any other ground It will be done only up to the peried prior to thres (3) workdng
days before the date of commencement of the Tendering Perlod and would be notifled
to the shareholders.

approval from RBI, Kolkata. In case, If any Statutory Approval(s) are required or
become applicable at a later date bafore the closure aof the Tendering Perod, the Offer
ghall be subject to the recsipt of such Statutory Approval(s). The Acguirers shall make
the necessary applications for such Statutory Approvals. In the event of non-recelpt of
any of such Stahrnry Approvals which may bacome applicable for the purchase of the
Equity Shares under this Offer, the Acquirers shall have the right to withdraw the Offer
In accordance with the provisions of Regulation 23(1) of the Hegulations.

In the event of withdrawal of this Offer, for reasons outside the reasonable control of
the Acquirer, a Public Announcement will be made within two (2) working days of such
withdrawal, in the sams newsapapers in which this DPS has basn published and copy of
such Public Announcement will also be sent to SEBI, Stock Exchange(s) and to the
Target Company at Its Raglstered Office.

In case of delay in receipt of any Statutory Approval{s), pursuant to Regulations 18{11}
of the Regulations, SEB| may, If satisfled, that delay In recelpt of requisite Statutory
Approval{s) was not attributable to any willful default, failure or neglact on the part of
the Acquirers to diligently pursue such approvals, may grant an extension of ime for
the purposa of tha completion of this Offer, subject to Acquirers agresing to pay
interest for the delayed period, provided where the Statutory Approval(s) sxtend to
some but net all Equity Shareholders, the Acquirers has the option to make payment to
auch Sharsholders in respact of whom no Statutory Approval{s) are required in order 1o
complete this Open Offer. Further, In case the delay occurs on account of wilful default
by tha Acquirera In obialning any Statutory Approval(s) In tme, the amount lying In the
Egcrow Account will be liable to be forfeited and dealt with pursuant to Regulation
17{10){e) of the Ragulations.

NRI and OCB holders of the Equity Shareas, if any, must obiain all requisite approvals
raquired to tender the Equity Shares held by them In thle Offer {Including, without
limitatien, an approval from the RBI, since the Equity Shares valldly tendered In this
Ofier will be acquired by a non-resident entity), and submit such approvals along with
the Form of Acceptance-cum-Acinowlsdgement and other documents required to accept
thia Offer. Further, if holders of the Equity Shares who ars not peraona rasident in India
{Including NRIs, OCBs, Flis, FPIs) had required any approvals (Including from the RBI
or the FIFB or any other regulatory body) In raspact of the Equity Shares held by them,
they will be required to submit copies of such previous approvels, along with the other
documents required to be tendered 1o accept this Offer. If such approvals are not
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dematerialized form with a depository.

Parsona who acquired Equity Shares of the Target Company but {a) who have
not recelved the Letter of Gifer (‘LoF"), {b) who have ecquired the Equity Shares
but whose names do not appear In the register of members of the Target Company

as on the Identifled Date or unregistered owners may participate In this Open Offer.

The Open Offer will be implementsd by the Company through Stock Exchange
Mechaniam made available by the Stock Exchanges in the form of a separate
wihdow (“Acqulaltion Window™) aa provided under Clrcular Nos. CIR/CFD/POLICY/
CELL/1/2015 dated Aprll 13, 2015 and CFD/DCR2/CIR/P/2018/131 dated

December 08, 2016 lssued by SEBIL.

BSE Limited, Mumbai {*"BSE") shall be the Stock Exchange for the purpose of tendering

the Equity shares in the Open Offer.

The Acquirers have appolnted Sparkie Secutltles Solutlons Private Limited
{(“Buying Broker™) for the Open Offar through whom the purcheees and settlement of

the Shares tendered In the Open Offer shall be made.

The Coract Details of the Buying Broker are mentioned below:
Sparkie Securities Solutiona Private Limited

E-501, Remi Bizcourt, Off Veera Desai Road,

Andherl (W), Mumbal-400 053

Tel No.: +91 22 6759 2034,

Contact Person: Ms. Kunjal Anjaria

The Letter of Offer would be available on the website of SEBI i.e. www.gebi.gov.in.

PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF

All the Public Shareholders (except the Acquirers and Seifers) holding the Equity Shares
in demateralized form, registersd or unregistered, are entitled to parbcipate in this
Offer, any time befate the cloaure of the tenderng perod of thia Offer. Pleasa note that
no shares will be accepted In physicel mode pursuant to PR No.: 51/2018 deted
Decemnber 03, 2018 lssued by SEBI whereln requests for effecting transfer of securities
shall not be processed after March 31, 2019 unless the securities are held In the

FINANCIAL ARRANGEMENTS:

The total funds required for the Implementation of the Offer (assuming full ecceptance),
L., for the acquisition of 10,60,000 fully pald up Equity Shares of Face Value 10 each
at a price of T72.50 (Rupess Seven and Paigse Fifty only) per Equity Share i ¥78,75,000
{Rupees Seventy Eight Lakhs Seventy Five Thousand only) {*Maximum
Conelideration™).

In accordance with Regulation 17(4) of Regulations, the Acquirers have opened a Gash
Escrow Account under the name and style of “OSL-OPEN OFFER-CASH ESCROW
ACCOUNT” {(Eacrow Account”) with Indusind Bank Limited (*Eacrow Banlkar")
bearing account number 250557778479 and deposited an amount of ¥25,00,000
(Rupees Twenty Five Lakhs only), In cash, belng more 30% of the Maximum
Conslderation on September 11, 2018. The Acquirers have authorlzed the Manager to the
Offer to operate and realtze the value of the Escrow Account In terms of the Regulations.
The cash depostt In the Eacrow Account has basn confirmed vide the Cerificate dated
September 11, 2019 issued by the Escrow Banker.

The Acquirers have adequate financial resources and have made firm financial
arrangements for Implementation of the Open Cffer, In terms of Regulation 25{1} of the
Raguletions. The Open Offer obligation shall be met by the Acquirers through thelr own
rescutcas and no bomowinga from any bank and/or financlal Institution are envisaged.
Mr. Rutvij Vyas, Pariner (Membership No. 109191} of M/s VCA & Associates., Charterad
Accountants (FRN: 114414W) having office at 402, Capri House, B/H Expross Hotel,
Alkapurl, Vadodara-380 007, Tel. No.: +81 265 2325561, E-Mall ID: vearutvi) @ gmall.com,
Mr. Sunll Cayanandha P, Proprietor (Membership No. 207086) of M/s Sunll Dayenandhe
& Co., Chartered Accountants (FRN: 0120938) having office at 2D, Ashiyana Apartments,
Paliam Road, Thrigsur-680 001, Kerala. Tel. No.: +81 Q487 2322 537, E-Mail ID:
casunildp & rediffmail.com and Mr. Prasanna Adiga, {(Membership No. 227198) Charterad
Accountant having office at #83, Sd Gurukrupa, Il Floor, East AnjJaneyaswamy
Temple Street, Bagavanagudl, Bengaluru-S60 004, Tel. No.: +81 80 2662 2394,
E-Mall ID: ca.prasanna.adiga @gmell.com, have certifled vide certificate dated
September 08, 2019 that aufficiant resourcas are available with tha Acquirers for
fulfilling the obligations under thia ‘Offer’ in full.

Based on the above, the Manager to the Offer Is satisfled that the firm armangements
have been put In place by the Acquirers to Implement the offer In full In accordance with
tha Regulations.

In case of upwand revision of the Offer Price and/or the Offer Size, the Acquirers shall
depozit additional appropriate amount into an Escrow Accourt to ensure compliances with
Regulation 18 (5) of the Regulations, prior to effecting such revision.
STATUTORY AND OTHER APPROVALE REQUIRED FOR THE OFFER:

As of the date of this DPS, to the best of the knowledge of the Acquirers, there are no
Statutory Approvals required by the Acquirers to complete this Offer axcept for the

submittad, the Acquirers resarves the right to raject auch Equity Shares tendered
pursuant to this Offer.

TENTATIVE SCHEDULE OF ACTIVITIES PERTAINING TO THE OFFER:

Natura of Activity

Date

Day

Date of the PA

Beptember 08, 2018

Friday

Date of publishing the Detalled Public Statement

September 18, 2019

Monday

with

Last date for filing of Draft Letter of Offer

SEBI

September 23, 2019

Monday

Last date of a competing offer

Qctober 08, 2019

Waednesday

Latest date by which SEBI's observations
will be received

October 16, 2019

Wednesday

Identified Date*

October 18, 2019

Friday

Last dats by which the Letter of Offer will be
dispatehed to the Sharcholdera (Excopt the
Acqguirers and the Seliing Shareholders)
as on the Idenitfled date

October 25, 2019

Friday
4)

Last date by which the recommendation of
the committee of Independent Directors of
the Target Company will ba given and published

October 29, 2019

5)

Last Date for revising the Offer Price/number
of shares

Qctober 31, 2018

the

Date of Public Announcement for Opening

Offer

October 31, 2019

Date of Commencement of the Tendaring
Period (“Offer Opening date’)

November 01,

2018

Date of Closing of the Tendering Perod
{“Offer Closing date™)

November 15,

2018

Last date for communicating rejection/
accaptance and payment of consideration
for accepted equity shares/credit of

uneccepted shares to demat account

Novemnber 28,

2019

THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL
BE AVAILABLE IN THE LETTER OF OFFER.

OTHER INFORMATION:

For the purpose of disclosures In this DPS relating to the Target Company, the Acquirers
have rglisd on the publicly available information and information provided by the Target
Company and have not independently verified the accuracy of details of the Target
Company. Subject to the aforasald, the Acquirers accepts the responslblity for the
Information contelned In the Detallad Fublic Statement and alse for the obllgations of
the Acqulrers lald down In the SEBI {Substantial Acquishiion of Shares and Takeovers)
Regulations, 2011 and subsequent amendments made thereof.

Pursuant to Regulation 12 of the Regulations, the Acquirers have appointsd Mark
Corporate Advisors Private Limited as Manager to the Offer.

The Acquirers have appeinted Maheshwarl Detamatics Frivate Limied, as Raglstrar
to the Offer having Office at 23, R. N. Mukherjes Road 5" Floor, Kolkata-700 001,
Tel No.: +51 33 224522438, E-Mall ID: mdpldc @ yahoo.com, Contact Person: S. Rajgopal,
SEBI Reg. No.: INROQOD0O03S53.

In this DPS, any discrepancy in any table betwoen the total and sums of the amount
listed la dus to rounding off and/or regrouping.

This DPS and the PA will also be evallable on the webslte of SEBI l.e. www.sebl.gov.In.

lzsued by Manager to the Offer:

4
MARK

MARK CORPORATE ADVISORS PRIVATE LIMITED
CIN: U87190MH2008PTC181998

SEBI| Regn No.: INMOGOO12128

404/1, Tha Summit Businass Bay,

Sant Janebal Road {Service Lane),

Off Westemn Express Highway,

Viie Pare (East}, Mumbal-400 057.

Contact Person: Mr. Manish Gaur

Tal. No.: +91 22 2812 3207/08

E-Mall ID: openoffer@ markcorporateadvisors.com

Woebslte: www.markcorporateadvisors.com
On behaH of the Acquirers:
8-

Sdi- Sd-

“dantiffied Date is only for the purpose of defermining the namaes of e sharcholders
{axcept the Acgiiirers and the Selfing Sharoholdars) as on such date to whom the Letter
of Offer wilt be sent. it Is clanfiad that all the Public Sharehoiders (repisterad or

unregisisred) of the Target Company, are eligible o participate in this Cffer any time

A Venkataramana
{“Acqulrer 3")

Yatin Sanjey Gupte
{“Acquirer 1")

Piace : Mumbai

Sojan ¥ Avirachan
("“Acqulrer 27)

PUBLIC NOTICE

Publk: atlarge Is hereby informed that
Smt Deepa Vishindas Tejwani,
deceased member of the Sociely, was
the owner of Flat No.3, First Floor,
Anjana Co-op Hou Sac Lid., being
lying situated, at Village Kopri, Thane
{Easf), 400603. Smt Deepa Vishindas
Tejwani hes expired on 27" March
Z119. Smt Deepa Vishindas Tejwani,
during her lifefime had executed her
Will dated 085/11/2018, registerad at
document No.TNN1-16424/2018,
dated 5" November 2018 at the office
of Sub Registrar, Thane and in the
saxl will she has bequeathed the said
fiat fo Mrs Neeta Pravin Bhanushali
who was taking care of her and was
staying with her durng her old age.
Mrs Neeta Pravin Bhanushall has
applled for the membership In the
society.

If any person/s has any claim, right,
title or interest of any nature
whatsoever in the above said flat
shall In writing ralse thelr objections
within 15 days from the dete of this
rolice with the Secretary/Chalman of
Anjana CHS Ltd., Koprl Colony, at
Thane {Easi), otherwise such claim
will be considered as waived and no
claims shall be enteriained thereafier.

Date: 16-09-2119 Sd)-
Place: Thane SecretaryiChalrman
For Anjana CHS Lid.

Kopri Colony, Thana (East)

DLIE T

The Notice Is hereby given to general
public that my clients Mr.
Harishchandra C. Chauhan & Mrs.
Shirmala H. Chauhan have purchased
Flat No. Lf303, Rellable Ganden Phase -
1, Bldg No. 2, Reliable Garden HIJKLM
CHS Id, ., area admeasuring 29.55 5q.
Mtrs. {Buitt Up}, lying bei rl:&sutumd
on SurveyNo. 371, lucha
(E)I vasan, Palghar alungmth all ri;hts,
tle, claim and Interest from Mr.
Chandrakant D. Shinde & Mrs. Rohini
C. Shlnded vide Agreement For Sale
dated 01 March, 2019 [hersinafter
referred as “Sald’ Flat™]. My cllents
have hean Informed from Mr.
Chandralant . Shinde & Mrs. Rohinl
C. Shinde that they had obtalned Loan
frnm 1DBI Bankon Ing sald flat
ers le. O Recaipt No.
835 T 26/06/. 012 & Orlslnal
smrn Duty Recalpt /2012 &
staredAsraementforSale
No. VSI3/R169/2012 were kept In
Bank's cu! and same have n
completely damaged due to fire
extingulshers In Bank Store Room and
same are not avallable. If any person/s
daiming any interest in the aforesaid
flat or any part thereof by way of
tenancy, sake, gift, lease, inheritance,
exchange, mortgage, charge, llen,
trust, possession, easement,
attachment or otherwlise being In
possession, however is hereby
reguired to make the same known to
the undersigned together with
substantiating documents at, Shop No.
B/S, Bldg. Na_ A-14, Rashmi Star City,
Juchandra, Nalgaon {East), Tal. - Vasa
Dist Palghar-101208 in writing within
15 days from the date herec&il falling
whlch the clalm, if any, shall be
consldered aswq‘lve
Date d this 14 da\r of September,

R_ K. SINGH, Advocate

Shop No. 5, Bldg. No. Af14, Rashml
Star City, Juchandra, Nalgaon (E),
Vasal, Palghar - 401208

PUBLIC NOTICE
MR. BAl ASUBRAMANIAN
NARAYANASWAMY the Joint-
Mambar of N.G. Suncity Phase-|
Co-operative Housing Soclety
Ltd., having lts address at, Near
Thakur Public ngh School,
Thakur Vllago. Kandivall {East),
Mumbai-400 101, and holding
Flat No. E-1-405, . 8ul
Phase-| Co-operaﬂve "Housin
Society Lid., having its addraas at,
Naar kur Public High School,
Thakur Vilage, Kandivali éEasi}.
Mumbal-400 101 In the bullding of
the society, died on 18.01.2019,
without making nomination, and In
of deceased member, her
ifa MRS. RANGANAYAKI
BALASUBRAMANIAN IYER, has
appILa.?.Ish:o Ithaﬂ:;:gfat for
mam| n
Flat No.E1-405, Sundly
Phage-| Cn-oparam Hnusmg
Soclaty Ltd., having Its address at
MNaar kur Public High Schoal,
Thakur Vilege, Kandivall (Easl).
Mumbal-400 101.
The sodlety heraby Imvites claime
or objections from the heir or
heirs or other claimants/objector
or to the transfer of the
said shares and inerest of the
deoearis;dofrr%mber In the t_:g‘pltall
propa e society within a
perfiod of Fifteen days from the
publication of this netice, with
copies of such documents and
other In support of hisher/
their claimsf/objectons for transfer
of shares end Interest of the
daueased member in the c? italf
; no
Ipsg%hlsctlons are racelved
wlthm the period prescribed
above, the soclety shall be free to
deal with the shares and interest
of the decemsad member In the
capitaliproperty of the soclety In
;I:.‘h m asis m:::ld undlar
n
favour of HRS o¥
BALABUBRAIIAHIAN IYER. The
claims/objections, If any, recelved
bﬁ the society for sfer of
ares and Interest of the
daueassdofmg‘mbm the H—; 'IE:
prope e ety 5
dealt ur?m in the manner provided
undar the byes-laws of tha saciety.
A eopy of the registered
the society for
Inspoctlon by the claimants/

objectors, in the office of the
socl the of the
soclety between 9.00 A M, to 5.00

PM. the date of publication

ofthe notice till the date of expiry
its pariod.

Mumbal

Data: 16.09.2019
For N.G. Suncly Phasa-I
Co.op. Housing loty Lid.

8d/-
Hon. Secretary / Chalman

EAST COAST RAILWAY

Tendar No.aT-M-MW-Gr-I-BES-76-2018

THE WORK OF : [I) MECHANEZED
WASHING OF BEDROLL OF TRAIN

NO : 1281912820, 12829/12830,
12897/12898, 18496/1849E,
18447/18448, 18463/18464,
1843718438 & 2203322034 FOR A
PERIOD OF TWO YEARS (GROUPH).
{I} MECHANIZED WABHING / DRY
CLEANING, DISINFECTION AND
PRESSING ! IRONING OF CURTAIN
CLOTHE OF AC COAGCHES AND
INSPECTION CARRIAGES OF
COACHING DEPOT,
BHUBANESWAR FOR A PERIOD OF
TWOYEARS.

EMD : ¥284,300-, Cost of Tender
Dogument : ¥11,800/~, Perded of
mmnlﬂhn 24 Montha.

ding Start Date : 18.09.2018, [
mutlmomumdumu At 1530
hre of 03.10.2019.

Manual offiers are not alowsd against thie
tender, and any such mamvel offers
recelived ahall ba ignored.

Complete detalls & tendaer document will

PUBLIC NOTICE
Pleate tala nofice that we are the only
Helrs of tha deceasad Shri Maneldal
Mohanial Makwana & Smt Vayaben
Manekdal Makwana, Residing At 13, Bhoj
Tormace, 545, Tejukaya Park, Or. B. A.
Road, Matunga [E], Mumbal -400019.
{1) Suryakant Manekial Makwana,
{2) Madhu Manekial Makwana

PUBLIC NOTICE

STATE LEVEL BANKERS' COMMITTEE, WEST BENGAL
This Is to Inform the general publlc that the Customer Banking Hours for
the Public Sector Banks in all the 23 Digtricts of the State has been
uniformty fixed at 10.00 a.m. — 4.00 p.m. The uniform iim'ngs will bacome
affactive from 01.10_2019 onwards.

Place : Kolkata

Goneral Manager, Prlnc i &
Dated : 16.00.2019 .8’ il

Comnvener of BLBC, West Bangal

Hoad Oifica : 11, Homanin Besu Saran|, Kolkeis - T0O 001
‘warw uniissbankofirelle com

PUBLIC NOTICE
T3 WHOMSOEVER IT MAY CONCERN
higis to informn the General Public that following share certificate of Seteo Autarmotive Ltd, haning
its Registered Cfice at Vadodara Godhra Highway, Kalol, Dist. Panchmahals, Fincode 383330
Gujarat registerad inthe name of the folliwing Share holdens have been lostbythem,

Br. Mame of the Folio Cedificate Distinctive No. of
No.  Sharcholderls Mo. NoJs Numbers Shares
15 Kenneth Menzies  WD052 1325 1863321- 1865420 2100
2 Kenneth Menzies K005 1327 1868421 — 1870670 2250

[The Public are hereby caltioned against purchasing or dealing in any way with the above
referred share certificates.

bty person who hag any claim in respect of the said share certficatels should lodge such
flzim with the Company o ts Registrar & Transfer Agents Link Intime India Put. Ltd. C-1-1,

& (§) UCO BANK

{Govt. of Indla Undertaking)
Head Office -iI, Department of Information Technology
3 & 4, DD Block, Sector—1, Salt Lake, Kolkats—700064

bo available at itp:iwwalrepsgovin. Makovara 247 Park, LBS Marg, Vikhroli (West) Mumbai 400 D53 within 15 days of publication of this
&r. Divislonal Machanical Enginsar % m ::nn:::ll Makwana notice after which no clzitn \n'.(;.rl\ir be entertained & the Company shall proceed to issue
s Rosd Cuplicate Share Certificatels.
ER-347/KHD-20 () Al Marwekial Makwana & Place: Mumbai. Self-
{6) Bina Maneklal Makwana, Date :16/09/2019 Kenneth Menzies
Wa declare thet except the above helrs,
No Other Person{s) are helrs of the
Decsased, e e S
RESERVE BANK OF INDIA

1. Requast for Proposal (RFP) For Salection of Syztem Integrator for implamantation,
Maintenanca and Faclity Management for Systam Sacurity Tooks for Cyber Security
Oparztion Cartm (C-SOC)

2. Request for Proposal (RFP) for Supply of Fingerprint Biometric Scanners (Rate Contract)

3. Request for Proposal {RFP) for Procurament of 200 Mbps P2P Link from Kolkata Data
Centre to Bangalors Data Cantra (Re- Tendering} Guneral Manager

Date:- 16.09.2019 DIT, BPR & HTII
e AmnE A \g Punabnationat bank
. TR T W |

—S0 AEESS YU £An IAND Mpan |

HRM Division, Corporate Office, Sec 10, Dwarka,
New Dalhi-110075

CORRIGENDUM

With reference to the newspaper advertisement regarding the
Engagement of Banking Industry Experls as Advisors/
Consultants on Confractual Basls, In Punjab Natlonal Bank,
Issued In the Business Standard and In the Hindustan Times
(dated 05.09.2019), the last date mentioned for receipt of

applications has besn extended up to 27.09.2019.

v rbi.org.in

AUCTION OF STATE GOVERNMENT SECURITIES

The following State Gowemments have offered to sell § to 15 years
securities by way of auction for an aggregate amount of T 7,600.00 crore
(Face Walus).

Sr. State Amount to be Tenure Type of
No. raised [ er} {in Years} auction
1. | Andhra Pradesh 1,000 15 Yield based
2. | Bihar 1,000 10 Yield based
3. | Goa 100 10 Yield based
4 Jammu and 400 10 Yield based
Kashmir
5. | Kamataka 1,000 10 Yield based
B. | Rajasthan 1,000 5 Yield based
7. | Tamil Madu 1,000 Reissue of 7.38% | Price based
THSDL 2037
8. | West Bengal 2,000 15 Yield based
Total 7,500

The auction will be conducted on Reserve Bank of India Core Banking
Solution (E-Kuber) in multiple-price format on September 17, 2019
{Tuesday}. For further details please refer to RBI press release dated
September 13, 2019 {Friday} on RBl website {www.rbi.org.in}.

"Don't get cheated by E-mails/SMSs/Calls promising you money ™

: September 16, 2019

PUBLIC NOTICE
NOTICE ls hamly thet the balow mantioned Sub Broker / Authorised Parson Iy no longer
MuhmndPusnnufKuthmnhanhd.

lﬁilhdll&lbﬂ

o Bab Brad (SB}!I =
mmmmmmmmmmwmmnuwmmmm
Lid. shall not be Lable for nrry such dealing. In cass of any queriss for the imnsacions {1 dats, Imesiors
mwmuhmmms.owmmmummtnMdmmmmunm

Paracn (AP) ln na kngar sssocimed with us.

kshel bad tthy

ketal¢ Kotk Secuites Limited. Reglstored Ofcs: 27 BKC, C 27, G Block,
Yok Srids Bandra Kurla Complox. Bandra L_EJ. Mumhal 200061, CIN:
'rumm No.+ momo zz 132430,

W1MH.C1SKB1
ity IT %No 21

mﬁﬂkmﬁw%m [I..‘GDSL IN- DP—NSDL%B -7,

o SBI State Ban?tégf ﬁ:gia

Retall Asasts Cantrallssd Procsasing Corier, GBD Belapur Ralkwey Stetion Complax,
Tower No. 4, 5 Floor, Belapur, Narvl Mumbal -400 614, ToL: 022-27584535 | 9699261040
POSSESSION NOTICE

See Rule 8(1) [for Immovable Property]
Wharuas

The undersigned baing the Authorized officer of the State Bank of Indla

under the Securifization & Reconstruction of Financial Agsets and

Enforcament of Security Interest Act 2002 and In exerclse of powers

confermed under Saction 13 {12) read with Rule 9 of the Security interast

{Enforcement Rules) 2002 Issued Demand Notice dated 28/04/2019,

uslllng upun the Bnn'uwur MR. SHAUKAT THARADM, MRS. SAHIDA
i 2 A & AYESHA B 2 A AR 3 7 f

mihln ED days

from the date recelpt of the sald notice.
The barrowar having failed to repay the amout, notice is hereby given to
the bomower and the public In general that the undersigned as taken
Symbolic poasassion of the property described hemsin below in exercise of
powars conferrad on them under section 13(4) of the sald Act read with
rule 9 on this 13th day of September of the year 2018,
The bormower and the publlc In general ls hereby cautioned not to deal with
the property and any dealings with the property will be subject to the
change of the Stete Bank of Indla for an amount of Rg, 13.73.588/- (IN

RUPEES THIRTEEN LACS BEVENTY THREE THOUSAND FIVE
HUNDRED & EIGHTY EIGHT ONLY) and Interest and other charges
thereon.

DESCRIPTION OF IMMOVABLE PROPERTY
FLAT NO. 8, 5™ FLOOR, AVVAL CHSL, 61 MORLAND ROAD,
BYCLULLA, MUMBAI - 400 0D48.
Authorzed Officar
STATE BANK OF INDIA

Place:- Mumbal.
Date;- 13/08/2018

TATA CHEMICALS L
Reglsterad Office: Bombay House, 24 Homl Mody Strest, Mumbal-1.

NOTICE Is hereby given that the certificate (8) for the undementioned

securiies of the Company hasmhave bean loat/mislald and the holdar{z) of

the said securities / applicant{s) has/have applied to the Company to

|ssue duplicata cartificata(s).

Any person who has a ¢laim in respect of the said securities shoukd lodge

such clalm with the Company at itz Reglstarad Office within 15 days from

this date, else the Company will proceaed to issue duplicate carlificate{s)

without further Intimetion.

Nama(s) of holder(s) {and jt. holdar(s), if army)- LAN ANTHONY STANTON
SUSAN ELIZABETH STANTON

Kind of Securitles and face Value - Re.10/- Each

FOLIO NO - C110102103

AMBA ENTERPRISES LIMITED
DISTINCTIVE NUMBER | DISTINCTIVE NUMBER
Dated : 13.09.2019 General Managor (HRMD} CIN: LOSoooIH1992PL 0067004 ™ N SiAREs
- Regd Office: Gala No 430, 4 Floor, Blue Rose Industrial Estate Western 12066433 12065442 10
: z TR e T = Express Highuray, Near hietro, Borivali-E, Mumbai 400066 5939819 E939873 5
i Appt », Gresmways Rosd urebsite: yunr ambaltd. com, Erail -ambaltd@gnail.com 14420523 14420342 20
ks 3 g ot 04 Corrigendum to Annual Report 2018-2019 %‘; %1:: FEs]
mmmm Thiz iz further to our Motice of Annual General Meesting dated 28th 5332938 5338028
Sistignal Compytithve Bidiing) August, 2019 for convaning the Annual General Meeting schaduledto 22457921 22457922
No. CENCOT/SRANITEC/ Tenvder 19 & Tender 20— Peddls Dryer and Chvil Works be held on 30th, September, 2019, We hareby inform that inadvertently :;:T’:::: %} ’3-:_
CEMCOT &5 Implementation Agency invites bids for 1) Tender 19 - Supgly during printing of the Annual Report, some of the amounts mentioned 3013152 e .
| inetaltation & commissloning of 1000 kg/h 1 No. paddia dryer Including ch: inthe Balance Sheet, Profit and Loss Account |, Gash Flow Statameant 53073955 EI07400¢ 50|
olactrical, mechanical snd allled works 2) Tender 20 - Construction of shudge and Schedules are incorract in the Annual Report 2018-201% on page 148534435 148934507 72
storage piatiorm, storm water drain, sludge & vehiclo storage shod andallied | | 10 74, 75, 76, 77 & 82 _ s sy Z
works In RANITEC CETP, Ranipet. For all other detalls and subsequent updates The revised Balance Sheet, Profit and Loss Account, Gazh Flow o ]
memmmwmmmmm.m Statement and Schedules with correct figures has been mailed/ 41630465 21520477 15
Frobid Bids dizpatched to the shareholdars and intimated to Stock Exchange 2BA167540 2HB16782 33
Tunder docunmrs [ssuancy mesting Submission Opening (BSE). 41635807 41635823 17
From To Upto 1400 hre. on | A£1500 hes, on Kindly note that revized Annual Report is uploaded on company 15124?;:4 flm :
26 Bop 2019 04 Oct 2019 < website www . ambaltd.com 182816 1382835 0
17Sep 2019 | 2550p 2019 WOd NN There iz no other change in the Annual Report except the aforesaid. B615584 EE15584 1
The tander dacument will be Issued on writan request on any working day as per For Amba Enterprises Limited 10091073 10091091 13
fime line mentioned above upon payment of Rs. 5600- including GST @ 12%. SDE 41635824 41635835 16
Tha CEMCOT reserves the right to withdraw this proposal or reject any or all bids or} Katan Mahta JOTAL 512
toallot part ofthe work b diffsrent agensias without asel gring amy reasons thareof. Date: 14.09.2019 Managing Director IAN ANTHONY STANTON
CEMCOT! ; : i Mumbal 14-8-2018 SUSAN ELEZABETH STANTON
Managing Director, Place: Mumbai DIM: 01238700 (Place) {Date) [Nameds) of holder(s) Applicant(s)]
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